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PETITION RE: GREIVANCES OF
STATE EMPLOYEES OF BIHAR,
UTTAR PRADESH AND WEST BEN-
GAL s '
SHRI JYOTIRMOY BASU (Diamond
Harbour) : Sir, I beg to present a peti-
tion from Sarvashri Arabinda Ghosh
and A. Sreeramulu regarding griev-
ances of employees of the States of
Bihar, Uttar Pradesh and West Bengal.

MR. SPEAKER : Kripalaniji.

SHRI S. M. BANERJEE (Kanpur) :
Sir, on this petition, I have to make a
submission.

MR. SPEAKER : No please; I have
called Kripalaniji.

SHRI S. M. BANERJEE : Under Rule
169. . .

MR. SPEAKER : There is no point
of order. You quote some rule every-
day, Read the Rule first.

SHRI S. M. BANERJEE : I shall read
it. Rule 169 says:

“Every petition shall, after pre-
sentation by a member or report by
the Secretary, as the case may be,
stand referred to the Committee on
Petitions.”

MR. SPEAKER : It is agreed. There
is no point of order. Naturally, the
petition will be sent to the Petitions
Committee. Kripalaniji.

SHRI S. M. BANERJEE : Please hear
me. \

MR. SPEAKER : I have accepted it.
What is the question? There is no
controversy.

SHRI S. M, BANERJEE : If this is
the attifude about the rules of the
House, I better walk out.

SOME HON. MEMBERS : Go, go.

MR. SPEAKER : Kripalaniji. (Inter-
Tuptions).

SHRI S. M. BANERJEE : What is
this? There are certain rules. . .
(Interruptions).

MR. SPEAKER : Please sit down.
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MR. SPEAKER : I request you to sit
down. I have atcepted what you say.
You wanted it to be sent to the Peti-
tions Committee. We will send it.

SHRI S. M. BANERJEE: I say,
before sending it to the Committee,
this is actually a petition....

_ MR. SPEAKER: I don’t mind hear-
ing you. Everyday, you quote some
rule.... (Interruption) I accept it and
even then you want to say something.

SHRI S. M. BANERJEE : There is
no question of acceptance of this rule.
This rule is there. It will go to the
Committee,

MR. SPEAKER: The whole House
believes that whoever shouts will get
a chance. All right. You go on.

SHRI S. M. BANERJEE : If this is
the attitude, I am sorry. The whole
day we are here.

MR. SPEAKER: Others
here, not only you.

SHRI S. M. BANERJEE: Sir, I
seek your guidance. My point of order
may be wrong, my interpretation may
be wrong. I have a right to raise the
point of order.

MR. SPEAKER : You quote some
rule everyday. You read this Rule
169 and I also read it. I accept it.

SHRI S. M. BANERJEE : Here is a
petition which has been presented to
the House. We know what is going to
be the fate of the petition. This is a
very important issue....

MR. SPEAKER : How is it relevant
now ?
SHRI S. M. BANERJEE : What is in
the Order Paper ? There is item 5:
“Shri Jyotirmoy Basu to present a
petition from Sarvashri Arabinda
Ghosh ang A. Sreeramulu regarding
grievances of employees of the States
of Bihar, Uttar Pradesh and West
Bengal.”
Now, he has presented a petition. My
submission is....
MR. SPEAKER: You want to dis-
cuss that. ’

are aiso



‘3343  Petition Presented SRAVANA 30, 1890 (SAKA) Peiition Presented 3344

SHRI S. M. BANERJEE: I do not
want to discuss that. Kindly hear
me. Don’t stop me without hearing
me,

MR. SPEAKER: Everyday, it is
happening; it has become routine.

SHRI S. M. BANERJEE : Naturally,
when something strikes me, I want to
seek your guidance. (Interruption).

MR. SPEAKER : The whole House is
ridiculing not only you but me also.
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MR. SPEAKER : Will you kindly sit

down? There is no point of order.
It is a point of disorder, not a point
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of order. These types of points of
order are bringing the House to ridi-
cule. He calls it a point of order. It
is a disorder. Kripalaniji.

SHRI S. M. BANERJEE : On a point
of personal explanation. May I
request you not to get angry with those
Members who take active part in the
House and who try to understand the
things. I do not claim to be a ggnius
like them. I still consider myself to
be an ordinary Member, a humble
Member, who tries to read the papers
and tries to understand something.
My question is this. This particulgr
petition is of a special nature, Three
State Governments are under the
Centre—West Bengal, U.P. and Bihar.
So, I want to request you under the
rule that before referring it to the
Committee, you may kindly allow a
discussion on that in the House. This
is my request under the rule.

MR. SPEAKER : Is this the way of
asking ? Suppose, a paper ‘is laig on
the Table, should a member get up
and say that we should have a dis-
cussion on this ? The rule is there for
everybody. Let us first discuss it....

SHRI S. M. BANERJEE: 1 have
made a request under the rule.

MR. SPEAKER: I have read the
rule. If you want any discussion, you
must write to me. On any subject, if
anybody wants a discussion, he tnust
first write to me. I have been allow-
ing so many discussions. If you just
raise it on the spot, do you think that
I will allow a discussion on the spot?
If, on the spot, you say, ‘Come on; let

* us have a discussion’, how can I allow

it?
it?
SHRI S. M. BANERJEE : I got this
opportunity. A petition was present-
ed. I am talking on that petition. I
am requesting on the basis of rule, Sir.
MR. SPEAKER : Suppose, a paper is
laid on the Table. Can anybody get
up and say, ‘On this, I want a discus-
sion’? The same thing applies here.
SHRI S. M. BANERJEE : I am talk-
ing on petition, on the basis of rule.
MR. SPEAKER : For them also some
other rule is there. Anyway, even if

Will it be possible for me to do
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you raise it, I cannot possibly allow
a discussion here and now. I cannot
even guarantee that a discussion will
be allowed. It will have to be consi-
dered and then we will have to find
time for it. There are so many pro-
cedures. Even if you ask, will the
Speaker be able to say on the spot,
‘Come on; let us have a discussion
tomorrow or the day after’? Is it
possible? Will he then be able to
adjust the work of the House ?

SHRI S. M. BANERJEE: I never
said that. I realise your difficulty.
But you must also realise our difficul-
ties.

SHRI N. DANDEKER (Jamnagar) :
This can be closed in a minute. The
rule says: “Every petition shall stand
referred to the Committee”. There
can be no question of any discussion.

MR. SPEAKER: Everybody knows
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12.33 hrs.
PERSONAL EXPLANATION UNDER
RULE 357

SHRI J. B. KRIPALANI (Guna): I

do not stand to give a personal expla-
nation, but I sit and give it.

The day before yesterday, in the
discussion on Mr. Madhu Limaye'’s
motion, in my speech I used one
expression which I find I ought not to
have used. I said, nobody can be a
Minister unless there is something
shady about him. If any objection had
been raised then, I would have with-
drawn that word immediately. But I
do so now and I'apologize to the mem-
bers on the Treasury Benches. What
I meant to say was that nobody could
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be a Minister unless he has some
worldly wisdom which the members of
the Opposition lack at present and
which sometime they will gain when
they aspire to that office.

12.34 hrs.

BUSINESS ADVISORY COMMITTEE
TWENTY-SECOND REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUN!CA-
TIONS (DR. RAM SUBHAG SINGH) :
I beg to move:

“That this House agrees with the
Twenty-second Report of the Busi-
ness Advisory Committee presented
to the House on the 20th August,
1968.”
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